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Union of India & Ors.....

For the Applicant(s) Mr.
' Mr.,
 Mr.
For the Respondent(s) Mr,
OFFICE NOTE ~ ~ .7~ ™ 7] DATE™ R
14-9-95
™~
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- CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATT BENCH, GUWAHATI

ORIGINAL APPLICATION NO. |97 OF 1995, - v
Sy ... .. APPLICANT(S)
RESPONDENT (S)

B.K.Sharma

S.C.Biswas

K«.Bhattacharyya.

A.K.Choudhury, Addl.C.G.S5.C.

T TR TR o ate M AR sTe e M G e TP oum B wew T A aae S e

_ ‘Mr.B.K,Sharma for the applicant.,
Mr.A.K.ChoudhuryAddl.C.G.S.C. for
respondents on notice,

Leavgzgoin“ in sincle applica-
tioh\granted. In view of pending 0.A. -
No.168.0f 1995 application admitted.
Respondents to file written statement
on or before 13-11-95, Pending further
| order “h. .pcration’of the order cone
tainrﬁg%letters dated 26-7-95 and
31-7-95 is hereby stayed., Liberty to
respondents to> file show cause and

| N (X o A
seek modificationas- advised. Retun-
nable on 13-11-95,

Adjourned to 13-11-95,

I

Vice=~Chairman

Mé@e{

]
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O.A.NO. I@j /95 .

14,1195 Mr B.K.Sharma for the appli=
" cant. ‘

Mr AfK,ChoudhurYoAddl.X.G.S.C
for the respondents.

at the request of learned Addl..
C.GsS.C time granted for written
statement . |

'Ad journed for orders to
8.141926,.

-

o M . " Vice=Chairman
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0.A.N0.|9> /1995 | ‘ - X2

8=-1-96

MreBo KeShc.o w0 = i o LIl
MreA.K.4ddl.C.G.S.C. for the resgoncents,
“*d journed for ‘orders co 19-2-96 .

Liberty to file counter.
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Mr+SeSharma £or on applicant,

19-2-96
YJ' A‘idloCoGeS-C ' for

ﬁr.A.K.Choudhur

the respondents.ﬂTo be listed foOr

hearing On 25=4=96 -

vice~Chairman
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Mr  AK. Choug]hury, learned Addl.
C.G.S.C. is present.

Mr S. Sarma is present for Mr B.K.
Sharma, learned counsel for the applicant.

Written statement has been filed.
O.A. ready for hearing. '

List for hearing on 7.6.96.'
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ORDER
b 3

-

«S.C4 ‘forthe respondents.

Liat for hearlng on 5=7=96 before'

Single Bench.
f

n.to."'.0‘600.}.0..‘0?‘0’.‘.‘0.000...!&;€.
Learned counsel Mr.K.Bhattacharjee -

' for the applicant. Hr.A .K.Choudhury “ddl.‘
. C .
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6 DA
' ) B 25-6-96 : Learned counsel 1Mr.:..Ke Shattacharjee :
& for the applicant. Learned A3dl.c.a.s.c. MiCeAoKe |
|
?

3 : N ‘
Choudhury for the respondents, -

!
3
‘

List for hearing on 5=-7-96 before ]
i

Single Eench. :
_ i

pg o ' YenBor
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0.A.No. /93/9{

5.7.96 Mr K.Bhattacharjee for the applicant.

Mr  A.K.Choudhury,Addl.C.G.S.C for the
respoggi?t§. i

mission

Rxopoeriks of both the counsel heard

and concluded. Judgment reserved.

Membér

;¥
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. 1 | . O.A. No. /93/7{ | | O\

'OFFICE NOTES DATE | L COURT's ORDER

H

12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
and .informs that Mr. K.Bhattacharjee has some
- personal difficulties today and requésts for

listiné the matter in next week.

List on 17.7.96 for hearing ('For being

Méﬁfr’

spoken to').
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0.A.N0.193/95 6) | S 1
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.

R S , 17.7.96 . Learned counsel 'Mr‘ KS Bhattachal ;ee :
3 ' for the applicants and learned Addl| . G.S. C.,,' '
‘ Mr A.K. Choudhury for ‘the respondents %

In the course of - submnssnon \durmg “the
hearing‘ of this O.A.. learned ‘cpunsel Mr
Bhattacharjee appearing for the applica’pts in the
0O.A. had placed reliance among otheérs on the
following' orders of the Guwahat1 Bench of the
Central Administrative Tr1buna1 in support of hlS )
nontention that SpeE:ial Compensatory (Remote -
Locality) Allowance - is adm1s31b1e mmultaneousl')'r:,
with the Field Serv1ce Concessmn to . .the ‘civilian -
N | employees  working under the Mlhtary Engmeermq "

Service:

1) Order dated 29.3.1994 in O.A. No.48(G)/89”‘

- D.B. Sonar and others -vs- Unlon of Indla

2) Order dated 30.8. 1994, in ~0.A.No. 174/93 L
Satish Ch Omar -vs- Union of Indlba._ :

v

After the hearing "wa's over it was noticed:
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court «in SLP : (CC1 No.1821) L (in Union

of India and others -vs- D.B. Sonar and others) - |

arlsmg from order dated 17, 11 1995 of Guwahati
Bench in R.A.No0.3/95 in OAIl\Io 48((})/89I had been'_ )
received. This order could not bé“ discussed “during.
the course of hearing. Hence in . order to give\
opportunity to the both the,mdes the‘ OA has
been placed for being spoken to . 1

After hearmg the counsel for the parties
it is ordered that the ]udgment m the O;.A. already
heard will be delivered. after recelpt of the final
order from the Hon' ble Supreme Court in| the aboye
mentioned SLP, namely, Union of India ;and others;

-vs- D.B.' Sonar and others.

Copy of the order| may be furnished;

4

Member

to the counsel for the parties.

‘nkm : r . - |

o




O.A.No.)c)l {5/?{ | \\ -

25.6.97 ' None present. List for hearing on 6.8.97.

Member

- nkm

: éf%ﬁr?é) ‘ ’4££%{®ﬂkb:l (& o4 Sr
| s,

Heard Mr.K.Bhattacharjee for
the applicant and Mr.A.K.Choudhury,

learned Addl.C.G.S.C. for the respon-
dentse.

20~8=97 -

Counsel of both sides have comple-
ted their submissions. Hearing céncluded.
Judgment reserved.

Member

Judgment and order pronounced,
Application is disposed of in terms
of the direction contained in the
order. No order as to costs.

3

Member

10.9.97

P9
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWARHATI BENCH.|
Date 6f Order : This the 10th Day of Septémber,l???@-
Ashri GoL.SangIYiné.Administratiﬁe'Member.

O.h.NO. 168 of 1995.

. -

'sri Tikendrajit Brahms & 23 others . ‘e Apﬁliégngé;f*

© - Versus =

s'RespbndeﬁES'

Union. of India & Crs. ‘.o
, C.A.No. 183 of 1995. N ]
sri Cangadhar Kalite & 18 others . e e o Applmﬁantgaf
, « Versus = o [ |
Union of India & Ors. c e <Réépon@én§s_f
0.A.NO. 184 of 1995 §~
$ri Baikuntha Das & 14 others « « « Applicants
- Versus <= | [
Union of India & COrs. Lo e .ReSpondent% ' f
. 0.h.NO<185 of 1995. R
Sri pP.R.Rajak & 11 others . . .Applicé1ts§
- i+ = Versus = o ; E
Unicn of India & Ors. _ e ¢ ReSpondenfs;
O.A.NO. 186 of 1995. | i-
Sri K¢K.Chcudhury & 26 others / ¢ o e Appliéant§°
- Versus = SR R
. S
Union of India & Ors. . « « Respondents.
O.A.NO. 187 of 1995. [
Sri Tapeswar Singh & 16 others . e .Applicéhté
- Versus - ' bl
Union of India & Ores. e e e Respopdénésev
N
C.h.No. 188 of 1995. E
~Sri pPrem Xumar Baichyé &€ 23 others . e eAppliéénté >
« Versus - ' i o o
) P B
Union of Indie & Ovc. e o e Responden%s
O.A.NO. 1ES cf 1OCL. o
ol R r"! O :
{ Sri Mahendra Kumir Dece & 21 cthers - « o oApplicants..
- - Versus - . | S
. " . Union of India & Ors. o o .Respdﬁdents'
' 4 .. . . f‘ P
& Y ’ ) .: ,
X , contdch{Z_f
!
S
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c/o 99 5A.P.0.

4. Controller of Defence Accounts.
Gadhati. q. A

1. Union of India '

2. The Chief?Engineer..
‘Eastern<Cbmmand.
H.Q. Calcutta °

9 Ao’PaQo

4. Controller”of Defence Accounts.

Gadhati‘»?
0.AiNOL 192 Of 1995.
Sri Jugal?Das & 24 others

1. Union of India

2. e'Chief‘Engineer.‘
Eastern:Command H.Q.
Calcutta ° -

3. ‘Garrison Engineer, '
‘859 Bngineer Works Section
C/o 99 A.P.O.

4. Controller of Defence Accounts.
Gavhati-.
O.A.No. 193 of 1995.
Sri Ananda Ch. Sarma & 22 others
i- vérsus -
1. Union of'India

"gi_\er Wbrké éecti ‘iJ:f:

PR .Respondénts

. 0— . Mplicaats

PR A
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191 the Chief ’Engineer. 1 AR 11 E
*_giﬂastern COmmand H.Q. BRI o
: ; Calcutta i‘ “:k." “. -', - .‘ . :-5‘.1 ".; .
{?:3 ZGarr.lson Ehgineer, o B g
. *1%859 Engineer Works section. S
,c/o 99° A.P.0. "

nd. Controller of Defence Accounts
*Gauhati. .;;, ; ‘ e o o ReSpondents.

’i(j 0.A.NO. 495 of 1995. '

William Smith & 21 others - , . « « Applicants.:
- Versus - i ’

1. Union of India

2. The Chief Ehgineer. .

"Eastern Command H.Q.
Calcutta..

3. Garrison Engineer.
.859 Engineer wWorks Section : -
-C/0 99 A.P.O.

4. Controller of Defenoe Accounts, ; ;
Gauhati , . o o o Respondents

-k - R

T

%

"-&,

O.A. No. 196 of- 1995.”‘ ' f
Sri Someswar Bhuyan & 24 others . o o Applicantsz
- Versus --
1. Union of India
2. The d’lief :mgineer. '
Eastern Command H.Q.
Calcuttae.

3. Garrison Engineer, ..,
859 Engineer Works' seotion c/0 99 A.P.C.

4. Controller of Defence Accounts.
Gauhatd .

*0.A.NO. 197 of 1995.
Sri C.K.Janardhar & 24 .others « « « Applicant
- Versus - ‘ ‘ |
3Union of India & Others + « « Respondents.

- 2. The Chief Engineer, b
Eastern Command H.Q..,Calcutta. "

3. Garrison Engineer, ﬁ
859 Engineer Works Section C/0 99 A.P.O. §

4. Controller of Defence Accounts
Gauhati’® - o3 « o o Respondents

X :*a. A
. Advocates -for all the applicants s Sri B.K.Snarma &
) ?r“— .Bhattacharjee\
' Advocate for all the responoents s Sri A.K.Choudhury.f
oo Add1.C.G.S.C.
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The epplicants in the above mentioned 16 (sixteen)

e o
~
toA

e o Lo
1

Ioriginal Applications are employees under the Military

o

o
w1,
c oy
1.

1

i

»

Engineering Service and posted in varicns places in the

- "_.u’ -

e YW

{Ae;;{#g State of.,Arunachal Pradesh. Peruussion to submit combined
§_3 ~.applications had been grant:ed. Facts and lew involved in
4:;}3wwé§*g~these applications are’ same and therefore. for the sake
of convenience the original Applications ane disposed of
by this common order.

2. The Special Compensatory (Remote Locelity)

~

wiRTee s ilowance: was paid to the Defence Civilian employees
‘p08ted in the NEWLY DEFINED FIELD AREAS and MODIFIED

. SURTRES S FTELD AREAS with effect from 1.4.1993 ‘vide Ministry of

f Defence No.8/37269/AG/pS-3(a)/165/D (Pey/Services,

dated 31.1.1995 as follows 3

o el

*1{) Defence civilian employees serving
in the newly defined field areas will
B continue to be extended the ¢cncession
v enumerated in Annexure *‘C* to Govt:
letter No.A/02586/AG/PS 3(a)/97-5/D
(Pay/Services) dt 25 Jan *64. Defence
civilians employees serving in Newly
vanyydit, o - Defined Field Areas will continue to
be extended the concessions enumerated
fge in Appendix ‘B’ to Govt letter No. AP
R 25762/AG/Ps 3(a)/146=-5/2/D(Pay/Services)
oo dt 2nd March 1968.

ii) In addition to above, the Defence

i civilians employees serving in the

f werspiate o newly defined Field Areas and Modified
o field areas will be entitled to payment

Allcwance and other allowances as
admissible to defence civilians as per
the existing instructions issued by
this Ministry from time tc time."

PR AUOTRRYFR S

B The date of effect of the above order was substituted

by cofrigendum No.B/37269/AG/PS~3({a)/1862/D(pay)/Services)
| dated 12%9.1995 as below

sThese orders will come into fcrce
wee .f£ the date of issue of this letter

P S—

.contd.f.gr

t
:':
4

r

. of Special Compensatory (Remote LocalityJ‘

(g




W e

T namely w.e. . 31;1.95 In other worda.
§ ' no.recovery will be made on account

of concescions like free rations/free

single accommodatten-etc., already

availed of by, Defence c1v’ifﬁﬁﬁreﬁemart

of Field Service Concessions from

1.4093 tO 31-1;95. Siﬂilar].y. no payment I

on account of SDA/SCA/SCA(RL) will
also be made from 1.4.93 to 30.1 95.

Further amendment had been made to the letter dated

©31.1.1995 above vide Ministry ef Defence letter No.B/

37269/Ac/ps-3(a)/7soon(pay75erv1ces) dated 17.4.1995

~insofar as it relates to employees posted in the Newly

Defined Field Areas and. neWIy‘defined Hodified Fleld Areas

as below

*The Defence Civilian employees, serving

in the newly defined modified Field -
areas,will continue to be entitled
to the Special Compensatory (Remote

Locality) Allowance and other allowance

as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
-of Defence Civilians employees in the
newly defined Fileld Areas, Special

Compensatory (Remote Locality) Allow-

ance and other allowances are not
concurrently admissible alongwith
Field Service COnceasions. :

3. Heard Mr K.Bhattachar jee, 1earned:counse1 for the -

aéplicants in each Original Application and Mr A.K.
Choudhury, learned addl.C.G.S.C for the respondents. The
applicants are Defence civilian employees posted in
varicus places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free
Ration, Free Single accommodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17.4.1995 they are not entitled to the payment of

| A
Special Compensatory (Remote tocality) Allcwance, scgi for

- short, in addition to FSC. Accordingly the amount of sca

paid for the period from 1.4.1993 to 31.1.1995 was not

contGaee 3

e e —ecnias
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iK.Bhattachar jee sub!: »

*"m;z_-,_z
content{. éiff];he reSpgnaents ls not

Omar vé.mcatglson Bngineer (1995) 30 Sﬁci‘é ,,

T @

Tribunal hadlheld that SCA s admissible

f‘

vy 4 tyeoygd

1995 etc. Defence civilian employees poste? in Nagalandf-“:

the 'rribu‘na"l had anowed payment of SC mrther. g.n,;?---

-‘. t 511 T

s

Union of India & Others vs. B.prasad. .s.o and others.;
1997 &€ (1&5) 1055, the Hon'ble alpreme Court. 'faéd held
that upto 17.4.1995 Special Duty Allowance andsfield
Area Special compensabory (Remote Locality) Allowance
.are admissible together. Thus the applicants are
entitled to payment of SCA@AL

4. The cause of action arose out of the order

— ‘. e o

No.Pay/OI datea'§6.7.1995 lssued by'CDm,”Gwdhati
is Controller of Defence Accounts, Gauvhati and the~:~

order dated 31.1.95 issuved by the Accounts officer ofmh—U‘

the Area accounts office, Shillong. A tussle was going

on between the administrative authorities of the

respondents 1 to 3 in one hand and the andit and hccountagf

authorities on the other over the question of payment ‘
of scgfglondkith FSC. The CDA, Gwuhati wrote lg his

b -

No.Pay/01 dated 26.7.95 3

*tn view of pending clarification
regarding application of provisions
of Min of Defence letter dt.31-1-95
and 17-4-95 payment on account of
SCA(RL) for the period 1-4-93 onwards.
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. AC Shillong has
already been instructed to effect
recovery in lump-sum. .

contdc ve }

waddition~tc*~l‘
gt }\ﬁg ‘“!‘??"?’1 '#‘ bR

's : n 1
FSC. In many 'other cases such as o.A.No.nl ’andg 125 of ;P’ %
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3 - T

. ‘ S per. Min.. of Def letter dated- 13-1-95
i "certain Area of Arunachal Pradesh have been
classified both Field and Modified Field Area
as well. Please intimate specific authority
classifying youi office location in Modified
- field Area. If located in modified field area,
. facility of FSC. may: be stopped forthwith and ,
recovery if any from 1-2-95 on-account of cost_
of Free Ration/Single accommodation may bé
effected before allowing SCA{RL). - ‘
In future advice. of your AAO CE on financial
matter may inveriable be acceptéd to avoid any
-commlication which-has arisenenow.”

The Accounts Officer, Shi 1long followed it up as below:

"The recoveries may please be effected from
the concerned indirected involved in the
following bills to comply will be directive
of the CDA Guwahati.

| 1) 01/Cash/30 Gt.29-5-95, ’
; 2) 01/cash/31 dt. 29-5-95, '
: 3) .02/Cash/73 dt. 27-5-95,

" 4) 03/Cash/51 at 17-5=95

'$) 05/Cash/19 dt. 26-5-=95
6) 01/Cash/71 dt.30-6=95
; : gay bill bearing voucher No.01/Cash/

| - 69 at. 29-%- 5"on account of payment of SCA(RL)

is returned unpassed for the reason stated
above," -

t

Operation of the above two orders have been stayed by
the Tribunal at admission of the present original appli?

cations. - _ _
Se The decision of the Tribunal in S.C.Omar{Supra)

was based on the its decision in D.B.Sonall and others. '
SLP N0.17254 of 1995 filed by the respondents was dismi-
ssed by the Hon'ble Supreme Court on 24-~7-1995 with ﬁ

liberty tc file Review Application. Review Application

No.18 of 1995 filed by the respondents was dismissed;
by the Tribunal on 20-11-~1995., D.B.Sonatr and otherg);
RA 3/95(0.A.48/69)and RA 4/95(0A 49/89), and some of the
other cases referred to by Mr.K.Bhattacharjee were 1
subject matter in Union of India and others vs.
B.Prasad, B.S.0 and others{(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case, The

. /( Hon'ble Supreme Court had held in the Order dated

contd/-gg-'
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17.2.1997 in that:case'thét'uptefij.4;19953thé“empf&yeeg

are entitled to both the special?nuty Allowance and

the Field Area Special COmpensatory (Remote Locality)
Allowance and thereafter to only one special allowance
-'in terms ofﬁzne aforesaid order dated 17.&.1995.Further”
as regards payment of Special Duty Allowance to Defence ;
civilian employees posted 1n Field Areas and 1n uodifled
Field Areas the Government was;directed by the Hon'ble
Supreme.court to modify the'ordervdated 17.4}1995 and
issue the necessarf corrigendnm. It ﬁasialéo direcceé
that.Union of India is not entitled t0~recover any
payments'made of the period prior to 1&.4.1995.,:h the
impugned order No.Pay/Ol dated 26.7.1995 the CDA-had :
referred to the letter dated'13.1.1995 issued by Fhe
Ministry of Defence classifyinj certain areas.of &runa-
chal Pradesh as Field Areas and Modlfied Field Areas

and sought clarificatlon as mentioned therein. nr A.K.
Choudhury. learned Addld:-G.ch ‘submitted that classi-
fications of areas were made under letter dated 15.1.1994”
and not dated 13.1.1995. Mr kQBhattacharjee submitted
that tne_applicants were postec in Modified Field Areas.
Apart from this clarification, the CDA also sought
clarification regarding the aforesald order.dated

17 .4.1995. The impugned actions of the CDA and the
Accounts Officer were taken b& them pending clarification
| of the order dated 31.1.95 and dated 17.4.1995 by the
authorities under the respondents No.l1 to 3. From the
impugned order No.pM/1/306-CI dated 31.7.95 1ssued'by
Area Accounts Office, Shillong the recovery ordefed
to be made relates to the payment of Special Compen-

satory (RL) Allowance made from 4/93 to 1/95 through

contdee 9
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fj - e the vouchers mentioned therein. In some of the original

Pl
A

applications under consideration however. the CDa,

R Gauhatj Was not made a respondent while in all the
" Original Applications the Accounts Officer, Area Accounts
;' ) o o Office,. Shillong was not made a respondent . In the facts
' and circumstances stated above the respondents 1 to 3
are directed to communicate to the cpa, Gauhati the
clarifications sought for by him in the impugned order s
dated 26.7.95 as mentioned above as soon as it may be: |
possible. on receipt cf the communicatien from the
. respondents the CDA. Gauvhati shatll take appropriate action ‘
immediately. Till such action 1is taken by him, the
Operation of the impugned ofders in each oOriginal

Application shall remain suspended.

With the above directions, the original applica- ;§{"
tions under consideration are disposed of. Nc order as

to costs.

A
Sd/= MEMBER (A)

/
T
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IN THE CBNIRAL ADMINISTRATI _NCH

AT GUJAHAT

Originsl Application No. F%:b /95

IN THE MATUER OF: ‘_
A * Sri #nenda Ch. Sharma & Ors.
| . | ssss Applicsants.
- Vs -

Union of India Ors. «e«s Fespondents.
Tt is respectfully submitted for the applicents :

Te Thet the spplicants have submitteé g joint petitidn

seeking relief of payment of allowances cnd service benefits

s sdmissible to c1v111an central governmenb employees in
terms of office memoranda dste d 1;-12-83 and 1-12-88 of t ke

Ministrgs of Einance(neptt:of Bypenditure) -of Govteof Indisz.

e That thé;caées of t he applicants:were jointly process-
ed by the depsrtmentsl authoriﬁies on hsving been initiated |
&s such by the respondeﬁt No.3 &rd the c:se has now been rz=-

submitted on & joint csuse by the C.W;E.,Texpur for congsidera=-

tion efresh by higher suthorities as desired.

3e Thet from fzcts of'the‘case,.it would be clear thet
‘g1l the spplicants have g common cause and interest in it and
as such the Jjoint applicatioh deserves to be entertasined s L
provided by Rule L{5) of the procédure‘Rules.
In thése premises it is prayed that the Hon'ble Tribuns
msy be graciously pleased‘to permit filing of single.applica-

tion by sll the espplicahts jointly for ends of justicee.

Dated: the 27-2-95 | - | i

(/-]r‘?\ &“yfe"_'. CA . / /LCUULLC( .
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IN THE CENTRAL ADMIBISTRATIVE TRIBUNAL : GAUHATI BENCH

1) Sri Anands Ch. Sharma, son of Sri Praseb Sherma,
2) Sri AChoudhury , s/o Sri Neni “opal Ghoudhury
3) Sri Dil Kumar ,.S/o Sri Sher'Béhadur,v

L) Sri Rem Pal , son of Sri.Moti Rem,
5) Sri ?.c; Nath , s/o Sri Sumeshor Nath,
6) Sri Dhan Bghadur , son of late Tikhs Bshadur,
7) Sri A.Haque , son of late Md. Faudhi,
8) sri’ A. Miya ,-son of late Ikbal Miya; 7

9) $ri R.P. Rai, son of late Bsbulal Rai,

10) Sri Bikram Shama , s/o Sri “urjuk “hemms

11) Sri Kg Bghadur , s/o S Mré Bahadur,

12)‘Sri G.D.Singh » son of Late Remgati singh.

13) Sri Anil Dss, son of late Sznatan das,

14) Sri G, Musahari , son of Sri Lekhim Eem Mussheri,
15) Sri Ram Bshagur , s/o Srivchandra gah&dur,

16) Sri Lal Bshesdur , s/o Mr. Bshadur.

17) Sri R.SeRam , s/o léte Bhagan Ram;‘

18) Sri Prem Bshadur, s/o Sri Chandra Bzhadur,

19) Sri Yopcl Sahadur ,,s/o Sri Some Bshadur,

20) Sri ﬁhim Behzdur , s/0 Mre Bahadur,

21) @ri Suresh longer , s/o late Krishna Bshadur Mongar,

22) Sri B. Paswan, s/o late Remphal Paswen,
23) Sri Ranjit Kumsr ,s/o Sri Kharks Kumar,
A1l employed in chindit Top B/R

,under.the;-

concde.s
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APBNDIX : A:
'FORMS
FORM I;
APRLICATION UNDER & ECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT: 1985

Title ofﬂ;hg cere ¢ Sri Anands Ch. Sarma & Ors.

eesces AppliCantSo
L) VS -

Union of India & Ors.
«ee Respondents

INDEX
SLeNoe Description of documents relied upon pege Noe
1« Application : 1 =9
2 Annexure A : copy of letter dt. 26412,95 10«11 "
3. Annexure B : Copy of letter dt.'31;7.95 1R
L~ “nnexur: C: Memo dt. 14.12.83 o 13-13
5. Annexure D:  Memo dt. 1.12.88 Annexaed to 1516

Note: Other document refered to in the application are
seized znd possessed and happen to be in ghe control
custody snd power of respondents being correspondence

exchan ed in OﬂflClal chqnnel and msy be required to
"be produced by respondents. /h( ch C/(\ )}1%% C{
NRY

U

‘For Yse in Tribunal's Office Signature of Applicant:

Date Of Filing:

signature

for Retistrars:
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under the Garrison Engineer 859 Eﬁgineer
Works Section G/O «99 A«P.O.

| eess dpplicantse
- Vs -

1. Union of Indis represented by the Fecretary
to the Government of Indie, Ministry of
Defence (Engire er-in-chieft!s Branch trmy
Heed Querters), New Delhi.’

2. The §hief Engineer, Bastern Comman HeQ.
‘Galouttae |

3. Gerrison Engineer, 859 ?ﬁgineer Works

\\\\ Section C/0 99  A.P.0.

esss Respondent se

DETSILE OF APPLICATICN: | A

Te

2

Particuiars of.order:against Which'the gpplication is mg e~
letter No. PH/1/306~CI dte 31.7.95 issued by #ccounts

of ficer directed to feeovery 5peciél coﬁpensatary (CRL)
allowsnce from h/93 to 1/95.

E Jurisdiction of the Tribunals

The applicanﬂs declere that the subject matter of the
order agsinst which they want redressal is within the
jurisdiction of the Tribunsl.

Limitaticn?

The application further declare thet the applicstion is

. within the limitation period prescribed in section 21 of

Le

the Administrative Tribunsl Act, 1985.

Facts of the cases

1) That the.appliC&tion'areVcivilian defence employees of
Miﬁistfy xsngineer,servi_ce Depaftment employéd urd er the
respondents and & s such the spplicants are posted to work &

gt high_altitudeS-of Arunachal Pradesh y & hard,remétz
end costly asreg when 5 necessities and essentizl service

of 1ife arc very scarcs and sare avasilshle onlv on nevine

QX»xaﬁmxﬂﬁ K. A/Qk}diﬁmuh&\ ‘
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abnormally high prices.
2)  het the central Govepnment ordered for payment

of §pecial auty and special compenSatory( Remote Iocality)
gllowances to its employees posted in the Nort h-Eastern
Region of ¢ he cbun@ry to attraét pbsting to this remote
snd costly locslity.  The fild service conneebions were

extenied to the civilisns by the Govermment of India.

Ministry of Defence vide theiﬁ letter da~ed 25-1-6k as

smended from time to time. The applicent are in receipt
of mbdified field service concessions are zlso being paid
* 7 o ]

to GREF staff nosted to this area.

3) Thet the need for attrecting and retaining the
services of competent-staff for service inithe Horth bgsten
Region comprising the seven states including Arunachal

Pradesh wss engaging attention of the Govermment and with a

view to review the existing allowsnces and seérvice benefit

to employees postéd in this regioh; g committee under the

chgirmanship of'Secretarym, Depertment of personnel &

‘Adminstretive Refo}ms was'appointed and - after considering

carefully the recommendation of the committes, the

contdesolre
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President of India was pleased to decided in favour of

allowsnces snd benefits being continued es modified by

Government of Indiz Offlce Memoranda No. ?OO1A/2/83-E;IV of
Ministry of Flnance ( ﬁ@partment of Expendlture) issued

on 14.12.83 subsequent there after gnother Offlbe Memorendsa
hein Noe 10014/16/86/B.IV/E II (B) dtde 1.12.88 was issued

meking some improvemernt s in'allowances erd facilities to

employees posted in this regione.

L) That such allowancés anﬁ facilitics were cdmitted
by the auéit suthorities in'ﬁbe pasty referénce in this
connection may be made to letter No. 1360/ 4/2623/%1C(3)
dtd. 20.2. 87 of the C.W.E.Tezpur where by "Snistry of
Flnance, Department of expenditure office hemorqnd¢ No.
20014/1/86-F=IV dt. 23.9.86 msking special mention of the
employeés nostéd in irunachsl Pradesh and to letter No.

pay/2l, /IV/PC dt. 20.2.87 of the CeDeh , Gauhati.

5) That , however, in far ss specisl compensating
allowances is concerned, the CeDed , Gguheti as per
letter M/D dt. 31.?.95 snd 17.4495 allowed the sppbiokedts
to wiﬁhdraw.the bénefits with efzect from 1.4.95 instesd of

1.12.93. . The applicents begs to stste thet they heve

Ccntd-ooo5o

lq(y\ckhc o C‘;i. Ammﬂ“
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withdraw the szid benefits :s per the order of the

authority, from 1.4.93 under protest, -

/

6) Be it stated here that with regarded to specisal
duly ellowance as per memo dte 14.12.83 amd 1.12.88

the epplicants hes fided a petition No. G.4 No. and

after heering the mztter your lordship wzs plezsed toy

N

dismisced the petition. on 3.7.95

7) Tﬁat on the long pert of Jﬁly the petiticner wes
informed by the Office that C.D.4 Gauhati Vide its
letter No. -Pay/ O1/T deted 26=7-95 has difected the
CeWeHs Tezpur & recovery the‘smountlof SeCebe Vhich %as
paid to 6he~applicanté.w.E.F o 1-4-93 to 1/95 pending
‘ clerificaﬁion: from Finistry of Defence . The srear price
t0 31.1.95 will be paid after receipt of clerificetion

from the WMinistry «

( Copies of letter dt. 26.7.95 an
" 3147.95 are enclosed hereto znd
marked &S. Annexure - 4 ard B)
8) Thet the applicents begs to state thet the
guthority hasv&lreédy gave to ifs local Audit deps rtment
to recovery the said smount &s S.C.2 which wgs pzid
earliér to the applicanté from the salaries inspite of thdl

contdess b/~
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OeMe datad 14-12-83, 1-12-88,

( Copies of O.Me dte 18.12.83 and 1.12.88
sre enclosed hereto.snd Marked cs
innexure =C & D)

5. Urounds for relief with legal provisions:

i) ' Por that the spplicants sre entitled to speciel..
compensatory aliowances gs per @ffice memorenda dt.
14,.12.83, 1:12.88 in as much as the s2id memorands
have been mede applicable & all civilian central
Govt. employees ahd‘ cannot be discriminated égsinst.

ii) For that the departmental authority heve been sezied
of the matter since after 1.12. 83, initally by meking
payments'in accdrdance‘with_office memor andzm dtelh.12.83
‘thereafter by making order stppkfg such peyments and
directing for‘recovery‘af gmounts already paid that to
without seeking sany clarificétion is'gross violation

of the gpplicants right which is guarnted under the

e

constitution of Indis.
'iii) For thst not with standing-payment‘of SC4 to the GREF
Bersonal they being entitled tolallowahce ard benefits
under O.H dt. 18-12-83 znd 1-12-88 szlso, the zpplicent
" are glso entitled to such alld%nces e benefits,
eiffective frém 1412.83 but the same Wgs given effect
from 1.4.93 which deprived the appliéants from their
legitimsti right. - )
‘ v .cdntd....7/-

\A’?\o\o‘x'oj(a Ck - ARotma .



iv) For that the respondent fail to understand the order
dte 3-7-95 passed by this Hon&ble Tribunsl in letter
and sprit as such the Bespondents issued & direction
to rzcovery the SCA from the spplicent, which is

miscarrisge of Jjustice towgrd the applicents.

v) For thaé the spplicents being posted to high sltitude
of irunachzl Pradesh , the neéessitieas and essentiai
services of life afe care &t such plsces end egre gvei-
lsble only or payment of obnormally high prices which
is far, whst unless the applicents spe compensatd by
making psyment of allowances end service benefit zs per
Office memoradde dt. 14.12.83 am 1.12.88, they shell
have to face grave, injunmtion end serious injury
that desided tobe remediéd by protesting thet from
the vide ¢s diserimination thaet is gusranted to them

aslcitizen/public employees under grticles 14 end 16

of the-constitute.

6. Detsils of Remedies erhgusted:
The sppliceants declare that they have sweited’
of all remedias swaitable to them under the relevant service

rules etc.zs would be revezled from para L sboee.

7e Matters not previously filed or pending with any
other Court: '
| The applicants further declare that they M ve
not previéusly_filed any epplicestion, writ petition or suit

.

contde..8/-
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regarding the matter to respect of which this applicetions
ha s been made, before sny court any ceurtother suthority
and or any other bunck of the fribunal nor sny such eppli-

caticn, writ petition or suit is pending befoee any &¢s them.

8, Relief Sought:

The respondénts may be ord:r/directed to gny -
pey to applicent the spec;al compznsating sllowance in
accordances with Bl dbe 1he12.83 ard 1.12.88 of the -
Centrzsl Government és'réferfed sbove gnd be further pleesed
toset zside and washed the orderldt.»2§.7.95 (4nnexure 4)

snd 31.7.95 (ﬁnnexure‘—B)w

9. Interim order if gny prayed for :

‘The respondents may be directed not to give
effect of letter dte 26.7.95 issued the fr.h.0.(D) and
letter dte 31.7.95 issued by 4.0, and also be directed

not to recover thé grrer amount peid to the zpplicant
pending the clarifiqation from the‘Ministry of Defence.
10. In the event of gpplicstion being sent by registered

- post etc:i- Not applicsble.

,Contd .o 09/—

?SEL;Qﬁznxa&a, CA. /ﬁéiafhwxvé



9.

11. particulars of postal order
272406

Of PeGo NOoeor & oS eeeeassensecscsvoneannane
filed in respect of application fee & datee.7/€2....
......;:. issued by Gauhati Heed Post Office fee
Rs. 50/- payable &t Gauhatl is annexed

hereto.

12. List of enclosers: énnexure-. ﬁ-E>C.D

verification

I, Sfi‘Ananda Che Ssrma , son of Sri Prassd Serms , Was
,employeed und er the Varrison Engineer, 859 Engineer
works section C/O 99 A.P.0. do hereby verify thet the
conéents as péra !, 4 £, 7 of the applicanfion are.
true to my persoﬁal knowleﬁge ard parsz 2,3 5 arc believed
tob e true on legai advice and thet I heve not supported
&ny materisl fact. B
Pienoonoln. Ch poge

Dates » Signature:

et
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1t hos becn divectad by the COA Guuahatd to rao.yss tha
.amount on accuunt ol SCA(RL )Y pald Rrom 4/30 to 1/95 panding ‘¢la=
riflaatlen Srum Mndetryol L&funne, Thy grrsar. seier ta. ..
310 95 will bu myid afta. vechipt of clavifloativn Praoa the
ﬂiniatry.
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i+ Tha xeczveries may pleaso bs sfizsti. ‘rom the oenoayed "

% Indinaots inveled in “hs Pollewiny nills tu comply will be
- dArective 30 ohu Lun Guuahatiy

1) ul/Cash/30 dt 19,5, 05,

2. 21/Caan /B dt 29, 5005

e
%y 02/cani /13 4t 275, 95 |
o 4)  03/Cazh/E1 dt 17,5085
/ 5) C5/Casit/19 4 28 5. 9% S i~¢-
| 5) 01/Cash/71 di S 354 ; | “T
’ Tha sy pay;bili Soariug Vouaﬁdr Noy 01/Casn/69 dt "

U -2946 ¥50n ecount of Paymant of SCA(KL) is returnad. unpgased
~. 77 .for ohs roasaq stated abavey
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- The need foy attmpoo ting and retnining tho sexvices of o zmotoi‘t
i#loera fox sexrvive in tho lorth lantnmgmgon comprioing tho utates
FMuyen, d€fhaleye, Manipur, lagel:nd and Tripuzs und tlic¢ Unggn
;ﬁr,rl.tqmca 0% Arunachal radeat anu lisored has been cnpgoping ithe
btontlon ot tho Governnent for eoue iliEe The Goveanueny had appointed
- fotmitiec under the Chalrmvishiy ol tcoretary, Vep.articut of Peponnel -
 Mwngatrative Heforin, 1o revicw the existing allowanceu and faoili- .. -
lua adminudlble 10 the vartous cateporios of CLVALLAN Cenira) GOverme '
an% amloyeas parving the this regioll & 4o sugreat surtevle Liprovoes
tNlue UC yecommendation of the vouemitice have beoln carcrully
onuldorced by We Gvernmat snd the PrSpldent Ls now pleasen to
¢vide 2y {ollows s~ = . . ‘
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. (15 aenuxe of nogline/gepuistions

- There will be a fixed tanure ol posting of % rediu at 4 tine
for officars -ul iy veavioo ol TU yewsy ot Lleou anu & JCory vt n
tline for ofilocro with wire W 10 yesrs of sorvice, Perioug of
leave, training,; cWw. in exocus of 15 day por year wiil be exolu-
‘ding counting the tenurc peelod oL /3 yesyu, Ofiivers, en gormple- -
- tlon of tho fized ture of wcrvice oentionce sbove, 190y be cunsi- -
derod for posting 1o a station of thelx cholae as xiaxy aw porlaible,
" Satlstastory pexforrance of antica for tho prescribied icnuse in-
- ‘the llorth kast shall bc glven duce recogdtion in tiw, Luso of
o oligivle oflicero in the mtler of s ‘ R

_ Tac. pertos of denutulovn o4 the ¢entral Coverneng ¢iployen
“40. the optates/Unfon YTerritoricu ol the Noxrth ftmutean kegdon wllil
. ogénerally be dox 3 ycars which von be extended in, coceniicnnl, 0
- 08pep in exigerncics oY jublic wervice as well ap when the eiployco .
convemed Lo preparcy to stay longer, The adwmiuosible deputuation
. Bllowance -will algo continuce t be pald auring the period ot
deputution so extenced, : PR

11 ki T ) o : - . | ; |
VL e e il e wiadtang Ty atndag-aliaad S

(%) rrorotion in cadve posisg :
» E ) €oputailon to centrnl tenure posts; auu

¢ ) couree of tralidng udbxoad, S .
v . . : | N i ";J
'Thc'goneial m%ulrcmont of at least three ycars scrvice-in u o
Gl 4 puay LLWGRic

» ventrcl tehnre deoutations may also be .xelaxed '
to two yeors in descrving oases of weritorious service Ln the Torth . .
B’Kimsﬁt“ ! L

1

CcanOOQO' ..2

':"0}5\\/ - I



.

. R
e
E
IRY
» 4 R

. . . S T RS Lo
. ' . v ! » M In'h
o l«ﬁ' ' , ' . §

q!
T ¢ X0 ' .
~F',A“)A Bpeoddio entry obuls be mwe 4 the Colle 0f ull chnploycous who -
pildered Ln full temare ol torvico In the Noxrth rasticrn !egion to % L
¢.‘."§;dnt offo i, ' ' W
fmf )

A UL goesek (aty ) AxxR Alloyatee s

, ventiud Governoesd et piion oiployess who hiave all India
otxangster Liavlirty wilt ve granted @ spaviul ((utly) Allowanoc
at the rate of &) per oent of bonlo pay sudjet W a ociling of S
Bse 440/« D0 month en poustiiyg the any station in the horth }antern
o kegton, Suoh of those erpleycer who are except frum payuwent of '
O Ineonme tax will, bcwever, not be eligible foxr tuin spcuial (WW)
AMloware o, Gpecial (iy) Mlownnoe will be in eddition to any -
. dpcalal pay and/or Deputatliun (Iaty) Allowanse slicauy being -dyawn "
oubiect o the conattlon that the *o‘t.al of such Bpcoial (mg(:y) B
f Allowgnue Xl\m speotal pai:/hcputauon (Duty) Allowanoo will not -
-~ ewced s, A0/~ pom, dpcelol Allowanse like Spegyal vospensatory .. - -

+

Allowaroc will be drawn ssparately,
L (4v) gacetal Gesmenontery Mlguance e
0T 1, Agzem ane doghaloye

| The retao ot the allowunve will be 5% o{ oncly pay subjeot
to maximn of s, H0/= p,, adudoeible to all emloyeces wiihout

any poy 1lLdtc The ahsve alleuwczroo Will be edodonivble witn ST
v elfest from §=7-1582 In the ceue of Assar, , : Lo

2o lopipuw
k The ratc of Allovance will be as follows for the wholc of
o Manipur i

0. Pay uplo s, 260/ B, 40/=.p. oy

A Pay sbove h, 260/- 15% of basic pay subject to
Do . mxiom of ke 15V/= Doy

Je aXlpuxa ‘
'.:L‘b(; reteu of the 8llowsace Will be as follows :-
Co o ey Tificudd axcsa - 254 of poy subjeot to wrinim::
SR of &, 50/= and mximm of
" . . (3¢ 130/"‘ Pe g i
(b) Otbex ayeey v

My upto fse 2060/~ e 40/~ p,m,

Pay eteve T, 260/-  15% of basic pay subject to @
T e raxioum of Ps. go = Pele

... Thoxe will ve no o‘mmg,c in the oxtating rate of Speuial G
- Qotpthioatory Alluvwwoe cdrdetib) e in yunwhal Pradeuli, hagalund and 7

Migoranm ena the existing rate ¢f Lloiurbsnce Allowance odwulsuible. , . ;o
‘in ppecificd areas of lizoram, -

. S4/= X XX XX XX :
Undex Begretary to ihe Govi o lnala

" &*:;/ Galaie S S
| | ()U\\\_i‘)‘h,\'_L-’\ e~ -
{H.V.5 Rayudu)

AL BIR
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For Garinson Lngluces
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The uvnderuipgncd in dircotid tw rufexr to.thio Ministiwvy'sg Odie Moo
W14 /3/83- 1, IV vated 14th woocuaer, 1985 and 30th Maxoh, 1984 on the
whijiat meutionced above aud to usay that the question of mling sultable
myrovosents 4n tho wllowancus cuu faullitlos to Central Govi, enploye
en posted tn North bastorn replon vorcprising the States ot Asuaw,:
wechioleya, longipuy, Hagaland, Jiipura, Aungehan Pradesh and Mlzoran
a8 been engaging fhe altentlor o1 the Govt, AOordingly the Fresident
.8 vov plenned 1o Qeclde 2o follewsi- ‘

A3 PR L5 CER BEIREBELICHAROE LoN
1) Pemmxs, pf postinc/depn aliun

< AT ertuting gmviaions ag contulned in ke Miniotry's O.le
toted 14,1283 will coniiimao,

11) Hehehlane for Genlgsdh dynniation sud and _trafnjng anioud -

- '~m5&&9..1.,...@5:&&.19}&.1}}...9.9.13&sleu}.&ia{_zx&%x%s )
“fhe oxLoting provisions us coirloalnoed In thie Minjstry'e C.H,
lated 146 12,03 wiﬁ continue, GCadre authoritics are aavised 10 glve

due welghtape for oatiefactory pcerforumance of duilcs for the presori. -
ved Lemure in ihe Bopth-Yast in the matter of promtlon in the cadre

'

4

ooBta,y donutation % Centrrl tenure post and coureeo of trcining sbroad. - )

£01) Senl ’ 1 )
(441 gns%;,gH.&m.léfg.,.iwms. e

. Gen oV, L11os viploycos who have Ll India trwnblex
1Lhiiity vill be groanted speci .l (luty) Allowance &t the iate of
12% 0f buolc pay subject to ociling of W, 1000/= per uwonth on posting
1o any otativn An the lorth-biitein leglon. Gpeoial (Dutyz Allovaine ¥
will be in addition to any sposial pay -nd/or deputation

oe alredday bellg drawn vubjewt t0o the condition that the toind of such

allowance will nat’ exmeed fze TO0/~ Do ue peolal allowutwcs litw spovial Q."-

dompensatory (Remote looalityp Allowance, Conatiuciion Allowance ond
Projeat Allowarce will be dravwn sepaidtely. '

- Phe Guntral Govt, ¢1liliun crployces who ure moub(ys of toheduled '
Mihes and wre othexviao elipgible 1ox the grant opecisl (Duty) Allow- ...

gix:o unacy thin paru ond arxe excipwd Lrom puyment ot ILucouk-Tex wider
Wia LsooroeT6x 2ol Wwill aloo uaraw ipeoisl (Iuiy) Allowwnces

vy @ 2t QLA SR, NLovaro.es- -

o ﬁ ¥ Teoo Lacndatiens o1 wie 4%h pay Gomalsuion have beer 8cocp~ .
ged by the tovi. aud Spoolal Compeusatory Allowance at the ‘revised
have been made effewtive fxom 1-10-86 (1-10-86), ‘
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| rve sk f In the matter of - 43 ENQ
[ , o LR
| ern 9.A. NO. 197°OF 1995 ri 5
6FEBI9gg RI A C SHARMA AND OTHERS o 5\,\\
' PPN Applicant
, Guwahay Rench . '
ion of India & Others
dooe Respondents .

Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4

I, Major M.K. Arora, Garrison Engineer, 859 Engineer
Works Section, C/0 99 A.P.0., do hereby solemnly
affirm and say as follows j-

e 1& . That I am the Garrison Engineer, 859 Engineer wWorks

Section C/0 99 APQ and Respondents No 3 in the case, and
acquinted with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other

contentions and statement made in the application may be \\\\\\\\\\\
deemed to have been denied. I am compentent and authorised to
file this written statement on behalf of all the respondents,

2} That the rasspondent beg to state that the special

Compensatory Allowance (Remote Locality) was ordered vide Govt

of India, Min of Def lettar No B/37269/AG/PS-3(a)/165/D Pay/
S@rv1ces) dated 31st Jan 95. The order came into effect

wef Olst Apr 1993, As per Govt of India, Min of Def letter,

it has been ordered that field service concession viz-a-viz,
the speciai compensatory allowance (RL) will be admissible

te the Defence ¥ivilian employees on representation from
all Defence employees of thisjjorks Section during the month
of July 1995 the payment of arrears of SCA (RL) for the
periodAfrom Olst April 1993 to 31st Jan 95 was made after

obtaining the UNDERTAKING from the employees that "Any over

payment of arrears of SCA (RL) that may be found at a later date

is refundable to this office®,

3} That thﬁ respondents »eg to state that the amendment to the

abcve order was issued vide Govt of India, Min of Def letter

contd....P/2



] ‘E‘f 2_ ,)'_ R
No. R#37269/AG/PS~ 3(a)/"30/D(Pay/Serv1ces) dated 17th April 1995

oy :#?
Tegaiding Field Service Concessions to Defence Civilian Employees \/
\A

serving in the newly defiaag- area under whlch it has been

clarified that Special Compensatory Allowance (RL) and other
Field Serv;ce Concessions are not admissible concurrently, but

!Lhﬂse orders on the subject were received late in this office.

4) That the respondent bég to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instraction to this office and Asstt, Accounts Officer vide
his letter No. PAY/01/1X, dated 31st July 1995 that. payment of

arrears of SCA made to the Defence Civilian Employées is
irregular and be recovered in lump sum as the employees are

availing fi=ld service concessions..Both the concessions i.e,
QCA (RL) and Field Service Concessions could not be granted at
a time. The matter is under examination in consultation with
Min of Def in connection of Govt of India, Min of Def\ietter

dated 31st January, 1995 as modified vide letter dated 17th April 95.'

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/aG/Ps-3(a)/1862/D(Pay/Service)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 31st Jan 95 has been deleted and substituted

as under t=-

Wrhese orders will come into force wef the date ofvissued

of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
lixe free rations/free single accommodation etc. already

availed by Defence Civiliané as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the

above, iﬁ is clarified vide Govt of India, Min of Def letter

No B/37269/AG/PS~-3(a)/1862/D(Pay/Services) dt 12th Sept 95
that both of the concessions are not admissible at the same time.

respondents beg to state that this unit is located

7) That the
and hard area at the distance of 140 Kms away from

in the remote

Tezpur at the height of 4749 ft from sea level where evemr

to and from is very must infrequeant due to the
of the area, Based on this fact, the Govt of

pef has declared this area as ¥ield Service concession

communicatien
rough terrain
India, Min of

area wherein the cacilities for field concessions are being enjov-
Cont“.,.




-3 -

by Defence Civilians Emplyyees as per éovt of India, Min ef Def
lecter fo. 4/02584/aG/Ps~3(a) /191 /s(pPay/services) dated 25th Jan*
1964 ac modified vide Gevt of India, Min ef Def letter Ne. A/2576/
AG,/P5=3(b)/146-5/2/D(Pay/Services) dated 92nd March®19%68,

w

e

In view of the clarificatien received sn Gevt of India, Min
of Def letter dated 3lst January'95 and 17th April'95 vide Gevt
of India, Min of Def letter Ne. B/3726%9/AG/PS~3(a)/1862/D(Pay/Se~
rvices) dated 12 Sep'®S the recevery of arrears of SCA(RL) fer the
peried frem O0lst April’l993 te 3lst Jan’95 is required te be made
as SCA(RL) and ether allewances are net cencsrrently admissible
alengwith Field Service Cencessgions,

8§ That the Respendents beg te state that en perusal ef eur eld
recerds, it is revealed that the Civilian empleyees of this effice
‘weré granted SCA wef lst Oct?l986 vide Govt ef India, Min ef Def
letter Ne, 20014/5/86/E~1v dated 23 Sep'1986, The SCA(RL) was

cleimed in respect of this effice fer Defence Civilian Empleyees

thraugh the regular pay bill fer the menth ef 12/86 sut the same
was disallewed by AAO Shilleng stiating that since field gervice
concessiens are being enjeyed by the empleyees of this effice and
therefere ne SCA(RL) is admissible, In this cennectien para-4 ef
letter dated 23 Sep?l98¢ is relevant. It states that where the

hill cempensatery alleowance er any ether compensatery allewance is

mere meneficial the same may be allewed in lieu of special cempen~-
satery allewance. In ethar werds »nly ene cencessien is admissible
at oene time, The payment against the intantien of Gevt srder cannet

be authsrised,

In view of the present erders received en the subject, it is
very clear that the SCA(RL) and availing of field service cencessien
at the same time are not admissiblie, Hence recevery of arrears eof
SCA(RL) fer the perisd from lst April‘*l993 te 3lst Jan'1995 is
required te be made as per Gevt of India, Min eof Def letter dated
12 Sep'1995,

The irregular payment ameunting te R, 22.,9@® lakhs made in
acceunt of arrears ef SCA(RL) fer the peried frem lst Apr'l1993 te
31st Jun'%5 is reqﬁired te be depesited with Gevt as the Defence
Civilian Employees of this sffice are enjoyed fiedd concession,

Since the emplayees of this werks sectien have been paid the
SCA(RL)vfar the perisd frem 1 Apr*d3 te 31 Jan'9%5 which is irregular
in terms of the existing Gevt orders and the latest clarificatien
réceiVe& froem Geovt of Ineia, Min of Def letter dated 12 Sep®®S en
the subject, ne SCA(RL) will ke admissible concurrently with field

: egular
garvice concessien. Hence amsunt already paiéd termed as irreg

required ta be recovereé from the s=mpleyees,

Contdesee oP/4 ose
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e} That with refexerce te p“fagraph 1 of the applicatien the-
recvﬁréentb beg to state that en repxesentati@n from all the

. Defence Civilian Bunployees of this effice during the menth ef" Jul‘
~18ss, the payment sf arrears of SCA{RL) feor the periecé frem

l1st Apr°19%3 te 3lst Jan'®5 were made after obtaining the undert

taking frem the emplesyees that "any sver payment ef arrears of SCA

that may he feund later date, is refundable teo this effice,”

On ‘payment of arrears of SCA(RL) fer the abeve peried, CDA
guwahati issued instructions te this sffice and Asstt, Account
Officer vide his letter No. PAY/01/IX dated 3lst Jul'l1995 that.
payment ef arrears of SCA from 91 April*1993 te 3lst Jan'%®S made
te the Defence Civilian Empleyees is irregular ané be recevered in
lump sum as the empleyees are enjoying fiedd service cencession.
Both the cencessien i.e, grant of SCA(RL) and availing of field
service cencessiens could not be granted at the same time. The
matter is under examination is censultatien with Ministry ef Def
in conuection of Ministry of Defemce letter No. B/37269/ac/165/
Ps=3{a) /D(Pay/services) dated 3lst Jaa'95 {annexure-I) as medified
vide Min of Def letter Ne. 8/3:269'AG/P...-B(a)/‘730/D(Pay/8ervices)
dated 17 Apr'19¢5 (Annexure~iIj.

1¢) The both referénce teo Paragraph 2 and 3 of the application
on the respondents have ne comments .,

11) That with reference te paragraph 4(4) of the applicatien the
_respondents keg te state that this being the remote area lecated at
@ distance of 140 ins away frem Tezpur, at the height ef 4749 ft
abeve sea level, the eggential cemmedities are being obtained from
Tezpur by lecal marchants and thereby the cest commedities are very
high, Based on this fact, the Govt ef India, Min ef Def has
@eclareé this area as Field Service concessional area wherein thc
- facilities fer field cencession are being enjeyed by Defence Civile
ian Employees as per Govt of India, Min of Def letter Ne. 4/02584/
AG/Ps-3(2) /B(Pay/Services) dated 25th Jan'19%64 (Annexure-IIT)
medified vide Govt of India, Min of Def letter No. A/25751/Ac/ps-
3(b)/léams/z/D(Pay/Services) dated 92nd March'l9e8 (Annexure~1v)

Contd,.ces .p/sﬁ.@?.ﬁ
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4 FOMPVJr as per the Dresent Govt order this araa has been;sg_
declarea a3 modified Fleld concess 1onal area vide Min of Def o
letter No, 37269/AG/Ps-~3(a)/90/0(Pay/Servica) dated 13th Jan 1994
(Annexure V) and tha payment of arrears of .5CA (RL) was made“
accprdingly on réceipt of Govt, of India, Min of Dsf lettar
Nq,'é/37269/AG/P5-3(a)/1ss/o(bay/Seruice) dated 31st Jan '95
(Ahnaxure-l) which was later amanded vide Govt of India, Min ;F
Def letter No, B8/37269/AG/PS/3(a)/730/0(Pay/Service) dated

17¢h April 95 (Annaxure-II) that Defence Bivilian smployess in
the neuly daflned field arsas, special Compansatory (Remote
Locality) llouanca and othar allouance are not concurrently
admissible alonguith Field Service Concessions",

In visw of the ébO\m, both tha concessions could not be

granted at yhe same time as clarified vide Govt of India, Min of

Oef letter dated 17 April 95 quoted above, as such ths paymant

made on account of'arrears of SCA (RL) from 1st Aprii 93 to
31st Jan 95 is irregulare The intention of the Govt, of India
order is vary clear i,0, Only 0ne concession olbhar Spocial
Compan atory Allowa nce in terms of Govt of India, Min of Daf
letter dzted 17th April 95 or any othsr compensatory allowancs/
concession available in terms of any cther Govt.}ofder uhichevef 
is mors beneficial is admissible, |

It is further clarifiedxthat the concession of spéciél
Compansatory allcwance and fisld service concessions arz given '

under different orders, the same are not admissible simulteneously,

12) That with referance tow garagraph 4(2) of theapplication

the respondent beg to state that so far fhe paymgnt of Special -
Compsnsatory (RL) Allowance to GREF Personnel is concarnad, this&
office has no commgnts tao offef'sinca the Govt, ordapse régardiﬁq_
non admisibility of both concessions cOncurrently are vary claar,
13) Thaﬁ with reference to pgr;gfaph 4(3) of the application

tha ieSpondents hava nd commants;~

14) - That uith reference to the paragraph 4(4) of the application

- the respondants beg to state as per Govt. of India, Min of Def

contd.o.-.P/‘
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- pei}er Nog (7)/77/D(P1V«I) dated 14th July 80 under uhlch SDBC¢81\A
 3ompehsatory.allouance'(RL) has b;égwé;anted initially the :
’_allouance in guestion is not admissible to civilians who are in rec-'
gipt of field serVLCg concaessions, It has besn clarifiad by the
vNinistry of Finznce (Deptt. or'gxpdr).that the basic COﬂdltions
| for admisibility of the allowance remain thzs same, 1IN QOnnectyon{
‘para;a‘of 0M No, dated 23 Sept 86 (Anngxure~VII) is ralevaht; ?itv
,states'that where thé hill compensatory allouwance or’anQ otbe:?
compensétdry allowance is more beneficial the sama may be aildUQd 
in liau of SPGCldl Componsatory Allouance. In othar'uords;onIQ'ohe cr
. - cnneesslon i3 admissible at one tlme, Tha paymant agalnst the intand;
.tion'of Govt, ordsrs connat ba authorised,
15) That uith referance to the paragraph 4(5) of tho appllcatlon
tH” respondsnts beg to state that as per Govt, of Indla, Mln OF
‘Def letter No B/37265/AG/PS~3(a)/165/0(Pay/Sarvices) dated 31st
Jan 195 (Annesura~1) as modified vide lstber No, 37269/AG/P3- Ka)/
-D(de/SBerces) datad 17th Aprll 95 (Annaxure-II the Defsnce \
Civilian amployeﬂs szrving in thse nayly dsfined modlflad Fleld
area, ths spacial compensatory (Remote Locality) alloyance -and
other allcas are not concurréntly admissible alonguith figld #afvice
) ‘concession, The amployees of this office are in receipt Oéb |
1{Fisld Servics COncessiOn’till date, |
16) Thét»uith reference to the paragraph 4(6) of the applicatioé
I tha r:spondents beg to stats that it has been laid that uhe C
memora Nda dated 14th Dec 83 (Annexure=VIIT) and 1st Dec 88 ara
meant for attracting and roLaLnlng the sarvice of comnutqnt |
folpcrg posyad in the North ;astern Region From cther parts of

tha Country and are not a::llcable to the parsonnel balonq1ng to

the region whare they= are appOLnted and posted. 3ince the

applicants have D22n apponted and sostad in the North Ldstgrn

Region, thé claim does not survxvs and OA No, 61/95 was reJected.
-1?) That witn refarence to ¢h3 sardgraph 4(7) of the appllcatlon
' s rasz2nt order on.tha squect'

i » N 4
th2 respondants beg to state Lﬂﬂh tha

hasvbean issuead vide Govt of India, Min of Def lettar NQ.:f

B/STQSQ/RGJPS"E(";/186e/D(Pay/qerv1ca) dated T2th Seat'os
. Y



of 3C4 (AL) naid to the Dzfence Civilians
From st April 93 to 21st Jan '95 is in oSrdar as per Govt, ©

|

v SR ‘ )
v . P
; { UTTT B ‘l .
Pmnqydkw ;:LL) under which vars 2 of Govt of India, Hln af qef S
1etSGr v, x)/./.r;J/l\l_“/!-{;t.),"“'é.‘g_:i.grg/i6"/)}{){(;!7’{5})’ irvigo ) dated 3st Joan 195
(Anngxyra=1} has bsen deleced substituted as undar :- i -
; PP . . ;’1,‘
" Thess orders will scome into force wef the date of 133Jp nif
1 o
. - . ) ik
this letter namsly wef 31st Jon 95, In cther words, no racovary
s . . ; .
wihll b2 made on account of concession like Frae'ration/Freé_single acce
. R
cmmocation sztec, =2lready availéd by Daefencs Civilian as part;or;Fiald
. i
servicae Concassions frow 13t .4pril 93 to 30th Jan '95, Similérly no
_ S A :
paymgnt on acocount DF 508/ CA/SCA(RL) will slso be made From501$t April
93 to 30th Jan 35 ¥, 1 f
Tha above clarification is &3lf explanatory and thare ié no’
< , oo
furthar COW“’ntS 1o uflaer, ! '
< 18) Th, at with referance to paragraph 4(8) of the application the
respondants beg to  statz that CDA's letter for recowvery of arraars

employees for the par*od

!

f IJd;a

~

leutor quotn; in para=7 abowe, Sincs the Defanca Civilian et l?yeas
of thieg organisation arz in receifit of Field Service Concesséoné,‘the
, : ISP
request for grant of 5Ca (RL) in addition to fisld ssrvice}cbncéssion
is not admiseible as per axisting‘orders, 1o

199 That with rafesrence to paragraph S5 of the application t

respondents hzve no commznts,

l

l.20) That with roference to parograph 8 of ths

rgspondents have no comments,
21 That with reference to paragraph 9 of the .application the

A s

he

aDpllCatlon hhn;

TR it

i

o . . ’
reaspondents bsg to statz that the clarification recaived from Govt,

of India, Ministry of Dafsnce letter No. 8/37269/A8/P5-3(a)/1862/

0(Pay/szrvice) dz ted 12th sept P95 (AnnexurP—VIII) has catogorlcally
tatad tnat both the concsssion sre not admissible cOncurrantly and the

by the Hon'ble Tribunal may be vacated.

i

of the appliCQtion

. . ! ‘ ) .
22) That with refacence to pavageaph 10,11 and 12
the rasotnddn S hau“l o Commen;es. ‘ R 1 ‘~
L ]
4
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I, Majer M K Arera, Garrison Engineer. 859 Engineer

Works, Sectien, c/o 9% apPo de hereby declare that the statements:
ade in this written statement are true te my knowledge derived

.frem the recerds of the caseq Q b

b

I sign this verificatien en this the

1|
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R
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A
MAJOR -

Garrison Engineer .
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T . Q\ ‘Annkaf,
. Cosy of G of I, 4 of 3 lattar No, a/z?zagfas/ps-ﬁ(a)/sss/a
- ‘(pGY/J-FUlCQo) dated 31 Jan '95.
L . B . . .
| FIELD ssnuzcz CONCESSTONS TU DEFENCE .CIVILIANS
i COSERVING IR THE NEULY DEFINED FIELD AREAS
] | o . ,
i Sil‘g RN
- 1e .1 am‘dlraét od to rafcr tc Para 23 a? Govt lettar Nodl
 37269/AG/PS 3(3)/0 Pay/sServices dt 13,1.,94 and to Eonvay the
: <qanctx0n of tha presidant to ths following field sarvics
L concossion to Defence civilians in tha %auly dofinsd Field
t irias & Modified Flcld Araaq os de?inad in tha abave
mantxonad lcttcr"« _ .
o i) De?anca iu lian employaas sarvzng in tho neuly éafinﬁd
S field arcas will continue. to be extandad tho concession
; + eaumorgtad in Annzxuro 'C! to Govt lettsr tio, A/02586/aG/
\ ' PS S(a)/g?aS/ﬁ(Pay7 ervicas) dt 25 Jan, 'G4, Dofance L
: civilians employecs sarving in Naulv 0afinad Fisld freas -
o C will continuo to be oxtendad the concessions orumerated
TR in fppandix ‘B' to Govt latter Nos AP 25762/1G/PS 3(n)i
3 | '146«5/2/0(Pay/q6ryicaa) dt 2nd Parch 1968,
b . ‘
L ©ii) In addxtzan to abovo, tha Daranca eivilians. awp!nveau
f‘ ' ~sorving in tha naulyd definad Field Arags and -odifiad

‘ : fisld arcas will bs antitled to paymant of Speeial’

| - - Compansatory {Ramoto Locality) Allowance and othar |

. allowances zs admissibls to Defence civiliana as por the-
o oxisting ln@Lructxuns issued ay this ﬂinisfry from tima

| "t t;mao

é? 2¢ Thaqe ordnrs ulll cong 1nto FOrce WeBofo ISt april 19930
N -

I K This issuos ulth the concurrence of Finance Division of

this Min vide thair Do Hog_S(a)/BB-AG (1&-94) dh 09,01,1995,

. )
r , ‘ _ . L

| I ' S v“j_- | Ycurﬁ ?aith?ully,

Sd/wx XK
( K I Tluanga )

. : . N !
- . . . .

‘

i‘ }a ’  '1’ﬁ i - Unﬁsr Socratary to tha Covt o? Indi&0

L

L ..4._...“_,-._..-..'..._,...,,,‘.._'_-
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No. B/37269/AG/P9 -3(a)/1862/p(pay/services)
Government 2f India
Ministry of Defence 4)
New Delhi, the 12th September 95,

CORRIGENDUM \53

The following amendment is made to this Ministry's
letter No..B/37269/AG/pS=3(a)/165/D(pay/Services) dated
31,1,95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas :=

Para 2 may be deleted and substituted as under :=-

"These orders will come into force w.e.f. the date

of issue of this letter namely w.e.f, 31.1.,95, In

other words, no recovery will be made on account of’
concessions like free rations/free single accommodation
etc, already availled of by Defence Civilians as part

of Field Service Concessions from 1,4,93 to 31,1:95,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1,4.93 to 30,.1,95%,

2¢ This corrigendum issued with the concurrence of the
& rFinance Division/AG of this Ministry vide their I.D,

Sd/-x x x x %
( L T Thuanga )
"Under Secretary to the Govt, of India

To
The Chief of the Army Staff
New Delhi
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Copy of tGiovt of Indla, (0D letter Jo. L/37269/R32153 2)/730/
p{Pay/¢ exvices) dated 17 April'93d,

1. The following smendments is medc to this l'inistry's lottor
Mo B/37?69fAG/F53\a)/D\Pay/:ervices) dated 31 Jan'95,regarding
Fiold Service Concessions to Uefence Zivilians Serviry in the
newly definod I'leld Areas 3= :

" The Dofence Clvilian employees,soxving in tho nowlr
defined modifled Field areas,will continue to be entitled
to the speclal ¢ ompensatoryiiomote Localit YAllowanceg and
otiicr allowance as admissible to defence i vilans,as
nkxhexrtxy hithertefore,underxr - existing instructions
issusd by this Ministrl from time to time, However,in
respoct of Uefenzs Livilians enployo?s in the nowly
defined Fleld Arcas,Special Compansatory(iemote Locallity)
Allowance and other aglowances are not concurrently sdmissible
alon,with Fleld Lervice -oncgssions,”

2 This Corrlgendun issues with the concurxence of the
Finance Division/Ai of thls Ministry vide thelr LD Noo
338/PA dated 09 April'ed,

Edfe= X X X X X X K X X X X
_ ( L T Tluenga)
Under Secretary to the Jovt of Indla

( Tele : 301273Y)
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07 Govst of India Min of M letter Ko, 4/02584/A(V933

I
o o
(a)1q‘i/'3,/(‘PaJ/qarv1oes) dated 25 Jun 64, _‘ 1
» ’ ’.
COTICN\IF?:' J:'h‘ """'Vr'n FMLVLMNLP Ep m ‘;:
‘"Y’l e *’r‘"‘n iNe Gy s
1 92 gt g Ak

-
- 1

(o)

Proe ration gn
or fir TOress asg %

C‘ﬂ ’

B

5021 o3 apglieable to eoxma‘hmta ot ‘d’xa Aﬂv

eapo 0my be end fuel, . s i

{b)  Free jcnted/aased saen and eonenrted perviee 'to ex‘bon‘b jmamm.

{¢) TFreo o oj;hing of ninimum covential soale 82 Arny Paraomwl K
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. ”ﬁi&): Field Service Concessions to Army Personnel And Defence
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Copy of Secret letter Wo A/ZS?GI/AG/?SB(b)/146~s/2/D(pay/Services) .
' dated 2,3.68 from %28 Govt of India Min of Def, New Delhi, a

"

Clvilians In Operational Areas

’ 1

' I am directed to fefer to this Min letter Ho A/02584/AG/P83(a)/
97-5/D(Pay/Services) dt the 25th January, 1964 as extended and Army
Instruction 7/S/48 as amended from time to time and to say that the

President is pleased to sanction the following modification with
effect from the dates shovn :=

{(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1st Mar, 1968 :=

Rank Rate.
Hony Commissioned officers 30,00
JCOs 25500
Hav 18,00
Nk 15,00
OR . 13,00
NCS (E) 10 /00

(b) Field Service Concessions will Ceéase to be admissibbe to
officers & personnel (including civilians paid ®% from Defence
Services Estimates) Serving in Municipal & Cantonment areas of :-

(i)  srRmAGaR, JANNU,. UDHAMPUR and Darjeeling with effect
from the Ist March 1968, ‘

(ii) Siliguri & Bagdogra with. effect ffom Ist March 1968,

(i)‘ Concessions listed in APDX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates, ,

(ii) special ad-hoc allowance of grg, 70/-pm to married
service officeTs Forced to live singly due to non-availability
of married accommodation for 2 years, the position to be
reviewed before the expiry of that period, -

- (1ii)  rhe concessions listed in a PX 'A' and the special
ad-hoc allowance referred to at (ii) above will be

withdrawn when married accommodation is avallable to the
eXtent of 50%, .

24 Fieid Service Concessions for all the other areas would
be reviewed every two years.,

3¢ This letter issues w;th concufrence of t@g Min of Fin
(Defence) vide their U.0., No 279-s/PA of 1968

e - ————



-/ copy / -/
\Y
- " Appendix *'B® to Ministry of ;
\) o2 Defence letter No a/25761/ac/ ’
Ps3(b)/146-5/2 /D(Pay/services)

Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED) .

(a) Free remittance of family allotmentse o
(b) 2 postage free forces letters per individual per week :

(c) Remittance within INDIAN limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt
at the old duty station on payment of normal rent. If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service;, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the .

~ individual concerned,

I Note := 1, Dearmess allowanges will continue to be
] ' admissible in full,

| Note:=" 2, The concession in (d) above is applicable only in

| 4 respect of accomodation held by the Ministry of :
i Defence, Separate orders will follow in respect of
-accomrmodation belong to the Ministry of work ‘
housing and supply. '
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N o, 20014/4/86-5.1v -
Gz ¢ Gow of India, ///
. Ministry of Finance 8£>7 _ <:
/7 7« Deptt of Expenditure L

New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt emplogees posted in Arunalchal Oradesh.

e e——————

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
Pradesh vide Resolution No. 14(I)/ICc/86~dated the 13 g p 86,
Banction of the president is hereby conveyed, in supe®ssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowt Employees posted
in Arunalchal Pradesh at the following revised rates :-

c--...---——-.---&-----—--—-—-a---“—_"b-

srl Area : Rates of Special % Comp Allowance per month (Rs)
No Basic Pay Basic pay ,
below of Rs.950/- bagi®  Basic Basic pay

Rs. 950/- above but Rs. 1500/-P2¥ of Rs.
below 1500/-above of Rs. 3000/~

’ but - 2030/- and above
; below Rsoago
2000/~ 2 ve
ut
below
N - 0 1¢11) 4 S
1, Diffmxem-icult 150/~ 250/~ 350/~ 500/~ 660/~
I area of '
Arunalchal
1 Pradesh
2. Through out 125/~ 200/~ 275/- °  400/- 525/~
Arunalchal ‘

Pradesh except

2. These aréas take effect from 1,10.86 for the period from 1,.,1.86
to 20.,9.86, the above allowances will be drawn at the existing rastes
pm the matopnal pay in the pre-revise scale,

3. Pay means pay in the revised ®xscales of pay introduced under the
CCS (RP) Rules 1986.K In the case of those who .retaihed the exist
scale of pay. It will include besides pay in the pre~revised scale of
Py appropriate dearness allowance, addittonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12,.85, Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1,10.,86, The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance

so drawn and that admissible at the revision rates as Yol

to him. The prdtection wil mwmdx continues :till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise,

" Contd,., eo2/=



(cort} |

5/ Note :.pay means pay as pay as dafinéd under FR. &k 9(21)(a)(41).

4. The Central Govt employees in respect of Special Compensatory
allowance x under there order will not be entitled to composite

Hill compensatory allowance in addition, However where the Hill Compe=
nstery Allowance of any other coripensétory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical

Compensatory allowance, -

5 The Special Compensatoru allowance will be ¥x regulated during
leave joining ® time and suspension in the same manner as City
Compensatory allowance under this Ministry*'s office Memorandum No,
2.((87)-E~IT (B)/64 dated the 27 th November 1965 as amended from
time to time, : ‘ : '

6. These arears .will apply to civilians employees cf the Centwal
Govt belonging to Geoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence
Service Estimates, In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Rallways respectively, -

7o In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller &
Auditor General of India, <

8. Hindl version of the order is attached,

SA/=X=X=X=X=X=X
( Rverma )
Joint Secy to the Govt of India

e T ¢
SA/ X=X =%=X

( PT Peethamner )

Lt

For Garrison Engineer
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